
2827 R",: Calling PHALGUNA 8, 
II ttention Notice 

Shri Harl Vishnu Kamath: I am 
afraid this might lead to difficulties 
andcomplkations if this latitude is 
given to the Treasury Benches be-
cause, I am sorry to say, if they are 
allowed to plead the excuse that they 
have not got the notice, in spite of 
our best efforts occasions may arise 
when one Minister or the . other may 
say "we have not received intima-
tion", even though we have done our 
duty. 

Mr. Speaker: How can a Minister 
be expected to answer if he has not 
received the notice? 

Shri Rari Vishnu Kamath: That is 
why I wanted to suggest that the eom-
munieation channel must be made 
more efficient. 

Mr. Speaker: I will find out where 
the deficiency has been. We might 
ascertain that sO that in future we 
might not be put to any difficulty so 
far as communication from one to the 
other is concerned. 

Shri Nanda: Even if the notice had 
been received, it was not necessary 
that we should be prepared imme-
diately to give the information. In 
some cases, we might require some 
time. 

Shri Barf Vishnu Kamath: You may 
ask for time and the hon. Speaker and 
the House wilI give it. That is a 
different matter. But here the plea 
was that intimation was not received. 

Shrl 'Swell (Assam-Autonomous 
Districts): I do not know bow discus-
sion has started on this once again 
but I may say for your information 
that I dropped the caJIinl!' attention 
Jlotice in the box outside the Notice 
Office at 9.50 A.M. this morning. The 
two Deputy Ministers were present 
in the House and one of the Deputy 
Ministers read out from the prepared 
statement. So, I assume that the 
Government were aware of this call-
ing attention notice. 

Mr. Speaker: That is a different 
matter. She made a statement be-
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cause there was an adjournment 
motion also, of which they have re-
ceived a copy. That is all right. We 
will take up the discussion on the rail-
way budget. 

13.54 hrs. 

DEMANDS FOR GRANTS-
RAILW AYS-contd. 

DEMAND No.1-RAILWAY BOARl)-(:ontd. 

Shri Sinhasan Singh (Gorakhpur): 
Sir, \:ilh your permission, I may put 
a question on the saloons, which is 
rather incongruous Or unrealistic and 
not in keeping with the socialistic pat-
tern of society. I was told that the 
Minister himself was using a saloon. 
I do not know whether he has given 
it up. I am told that there are 8,000 
saloons in the Indian railways. If 
these saloons are given up, they can 
be converted into 500 rakes and it will 
result in economy and reduction in 
over-crowding. Just for the use of 
a few officers, 8,000 saloons are bein·g 
reserved, [ am told. Is 'he going to 
take any action in that regard? 

Mr. Speaker: He will consider that 
also. 

Shrl Alvares Tose-

Mr. Speaker: Not at this stage. 

Shrl Bari Vishnu Kamath: Sir, he 
is an authority on railways. 

Shrl Alvares: I seek only one clari-
fication. He was in the process of 
making an important policy statement 
in regard to victimised workers. He 
started by saying that in course of 
time if they have been punished or 
put off duty, the. question would be 
considered. May I request him to 
make a complete statement in this 
respect, rather finish his sentence? 

Mr. Speaker: He has still another 
opportunity to make that statement. 
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Shri Alvares: If· it is made' now it 
will help us in deciding whether to 
mOVe or not to move our cut motions. 

Shri Sivamurthi Swamy (Koppal) : 
Now the pension scheme is applied 
only from 1ltS7.· There are so many 
employees who have served the de-
partment to the best of their ability 
and who ·have joined the railways 
before 1957. May I know whether 
the scheme will be applied to all 
railway employees? Has that aspect 
been examined? 

Shri Dasappa: This question was 
answered at great length by my hon. 
friend. Shri Ramaswamy. 

Mr. Speaker: Now, is it desired that 
I should put the cut motions to the 
vote of the House straightway? 

Shri Nambiar: You may read out 
the cut motions. 

Mr. Speaker: I want to know whe-
ther I have to put them to the vote 
just now. 

Shri Nambiar: Yes. 

Mr. Speaker: The first one is by 
Dr. Ranen Sen. 

Shri Harl Vishnu Kamath: Not the 
whole Of it. 

Mr. Speaker: So, No. 1 is not being 
pressed? 

Shrimati Renu Chakravartty: There 
are 30 or 40 sub-clauses. So, it 
would be better to take them one by 
one. 0- . 

Mr. Speaker: I have no . objection. 
I may be tald as to which are being 
pressed .. 

Sh.rI Nambia.r: No. (111) of 4 and 
(1) and (2) of 13. Mine is only (15) 
Of 4. The other is that of Shri 
Kamath. 

Mr. Speaker: I am glad there is 
some agreement on this. 

8hri Bade: I want .to press cut 
motions Nos. 3 and 6. 

Shrl Sivamurthi Swami: I want to 
press No.7. 

Mr. Speaker: I will first put cut 
motions Nos. 3 and 6 to the vote of 
the House. 

Cut motions Nos. 3 and 6 were put 
and negatived. 

14 hrs. 

Mr. Speaker: Now I will put cut 
motions Nos. 3 a=>d 6 to to the vote of 
House. 

Shrl Rari Vishnu ltamath: Cut 
motion No. 13(i) can be put together 
with it. They are identical. These 
are regarding dearness allowance. 

Mr. Speaker: The question is: 

"That the demand under the 
head Railway Board be reduced by 
Rs. 100." 

[grant dearness allowance accord~ 
ing to the rising cost of 11 v-
ing. (4) (xv) 

"That the demand. under the 
head Railway Board be reduced 
-by Rs. 100." 

[Need to grant dearness allow-
ance according to . t~e high 
cost of living.] (13) (i) " 

The Lok Sabha divided: 
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Di"lsloD No.8] 

/\Dey. Dr. M.S. 
Bade. Shri 
Banerjee. Shri S.M. 
Bhattachary •• Shri Dinen 
ChakravartlY. Shrimati Renu 
Chatterjee, Shri N.C. 
Cbaudhuri. Sbri Tridib Kumar 
DaU, Shri 
Gupta, Smi Indraiit 
Gupt •• Shri Kuhi Ram 
Gupta. Shri Priya 

Imbichib •••• 8hri 

"thai Singh. Shr; 
AI ••• Shri A. S. 
Hal Krishna Singh, 8hri 
Barman, Shri P.C. 
Barupal. Shri P .L. 
Bas.pre, Shti 
Baaumatari. Shri 
BuJeshwar Prasad, Snri 
Bti; Raj Singh-Kotah, Shri 
Chandrasckhar, Shrimati 
Chaturvcdi, Shri S.N. 
Chaudhuri. Shri D.S. 
Chavda. Shrimati 
Chuni La •• Shri 
Da., 8hri B.K. 
Dalapp., Shri 
Deo Bh.ni. Shri P.C. 
Dubey, Shri R. G. 
Dwivcdi, 5hri M.L. 
Gandhi. Shri V.B. 
Ganga Devi, Shrimati 
Iqb.1 Singh. Shri 
Iadha •• Shri M.L. 
]adbav. Shri Tulahidas 
]amunadevi. Shrimati 
Kamble, Shrl 
Kotoki. Shri Liladhar 
LUban Das, 8hri 

AYES 

ICamath. Shri Had Vishnu 
Koy.,Shri 
Kunhan. Shri P. 
Lami na.I, Shri 
Mehta, Sbri J •• hwlDt 
Mohan Swarup, Shri 
Muhammad Iam.iI. Shri 
Nair, Shri ValudcYBD 
Nambiar, Shri 
P.ttnayak, Shri Kiahen 
Reddy. Shri Narasimhan 
Roy. Dr. S.radi.h 

NOES 

Lokshmikantbamma, Shrimati 
L.st ... Sbri N.R. 
Malhotra, Shri Inder J. 
Masuri ya Din. Shri 
Mehdi. Shri S.A. 
Mehta. Shri J .R. 
Melkote. Dr. 
Mishra. Sbri Bibhuti 
Mohanty. Shri G. 
Morarita,Shri 
Munzni. Shri David 
Musafir. Shri G.S. 
Muthillh. Shr; 
Panna Lat. Shri 
Palel. Shri Chhotubhai 
Patel. Shri Man Sinh P. 
P.tel, Shri P.R. 
Patel, Shri Raj:lhwar. 
Pillai, Shri Natara;a 
Raghunath Singh, Shri 
Rai, Shrimati Sahndrablli 
Raj Rllhadur, Shri 
Raideo Singh, Shri 
Ram, S1ui T. 
Ram Sewak, Shri 
Ram Swarup, Shri 
Ramaswamy. Shri. S.\'. 

[I4008 brB. 

SeD. Dr. Ranen 
Shashank Manjeri. Shrimati 
Slwtri, Shri PrUuh Vir 
Shint ... Shri 
Siddananiappa. Shri 
Swami. Shri M.N. 
Swamy, Shri Sivamurti 
SweU. Shri 
Umanath, Shri 
Venkaiah, Shri Koll. 
Viml. Devi, Shrimati 
Warior. Shri 

Raojit Singh, Shri 
Rao. Shri Krishnamoorthy 
Rao. Shri M uthyal 
Rao, Shri Thirumala 
Roy. Shri Bishwanath 
Saha. Dr. S.K. 
Saigal, Shri A. S. 
Samanta. 8hri S.C. 
Saraf, Shri Sham Lal 
Satyabhama Devi, 8hrimati 
Sen. Shri P. G. 
Sheo Narain. Shri 
Shree Narayan Da •• Shri 
Sidhelhwar Prasad. Shri 
Singh, Shri K.K. 
Singh. Shri R.P. 
Sinhosan Singh, Shri 
Sonavane. Shri 
Subr~manyam. Shri T: 
Sumat Prasad, Shri 
Tiwary. Shri D.N. 
TiwaJ"Y. Shri K.N. 
TiwBI'Y. Shri R.S. 
Upadhyaya, Shri Shiv. Dutt 
Venkatasubbaiah, Sbri P. 
Virbhadra Singh, Shri 
Yusuf, Shri Mohammad 

Mr. Speaker: The result of the Divi-
sion is: 

Shri Hari Vishnu Kamath: If the· 

Ayes 36; Noes 82. 
The motion was negatived. 

Shri Barl Vishnu Kamath: May 
suggest, Sir, that We should have a 
convention that the hon. Deputy-
Speaker may not take put in the vot-
ing? He should rather abstain. 

Mr. Speaker: Shri Kamath is usual-
ly opposed to such conventions. Why 
should he propose one? Now, have 
I put cut motion No. 13(ii)? 

hon. Minister assures 
consider the matter. 
press it. 

that he will 
we will not 

Mr. Speaker: That is always done. 

Shri Dasappa: He is talking of the 
next one. 

Shri Karl VIShnu Kamath: It is re-
garding reinstatement of all em-
ployees who were dismissed in 196() 
after the genel'lll strike, 
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Shri DasapPa: I must make a differ- Shri Bari Vishnu Kamath: Once 
ence. If it is those who have taken again; otherwise, we will press it. general part .... 

Mr. ,speaker: He only wants to 
know whether the hon. Minister would 
consider this matter. 

Shri Bari Vishnu Kamath: Afresh. 

Shri Dasappa: We have always 
been considering. 

DivisioD NO.9 AYES 

Mr. Speaker: The question is: 
"That the demand' under the 

head Railway Board be reduced 
by Rs. 100." 

[Need to reinstate in service all 
those who were victimised 
after the strike of Central 
Government employees in 
July, 1960.] (13) (ii) 

The Lok Sabha divided: , 
[14.' hrl. 

A1~ ...... Shri 
Aney, Dr. M.S. 
Bade. Shri 
Banerjee, Shri S.M. 
Bhattacharya, Shri Dinen 
Chatnnrtty, Shrilllllli Renu 
ChatterJee. Shri N. C. 
Chaudhuri. 5hri TriJib KUmar 
DaJi. Shri 

Gup'a, Shri Priya 
Imbichibawa, Shri 
Kamath, Shri Hari Vishnu 
Koya, Shri 

Sea. Dr. Rane ... 
Shllshank ManjllJ'i, Shrimati 
Shastri Shri Prakash Vir 
Shnitre, Shri 

Deo, Shri P.K. 
GUpta, Shri Indrajit 
Gupta, Shri Ka:.hi Ram 

Acbal Sinal>, Shri 
A1v .. Sbri A.S. 
Dol Kriobna Singh, Sbri 
Buman, Shri P.C. 
Borupal, Shri P.L. 
Buaw .. Sbri 
Buum.tari, Shri 
Bnjeehwar Pra .. d, 8hri 
Brij Raj SinBh-Ko.ab, Shri 
Chandruekbar, Shrimllli 
Cha.urndi, Shri S.N. 
Chaudhuri, Shri D.S. 

Chavda, Sbrima.i 
CIIIIni LaI,Shri 
Du, ShriB.K. 
D •• appa. Shri 
Deo Bhanj, Shri P.C. 
Dubey, Shri R.G. 
Gandhi, Shri V.B. 
Ganga Devi, Shrim8ti 
Iqbal Singh, Shrl 
Iadhav, Shri M.L. 
Jadhav, 8hri Tullhidal 

Kamble. Shri 
KOlOti, Shri Li1adbar 
Lalthon Do., Shri 
.Lwbmibnthamma, Shrimatl 

Kunhan. Shri P. 
Laxmi Da. , Shri 
Mehta, Shri J 8shvant 
Mohan Swarup, Shri 
Nair. Shri V.,Ude van 
Nambiar. 8hri 
Pottn8yalt, Shri Kilhen 
Roy, Dr. Saradish 

NOES 

Laaitar, Shri N.R. 
Malhotra. Shri lader J. 
Maluriya Din. Shri 
Mehdi, Shri S.A. 
Mehta, Shri J .R. 
Melkote, Dr. 
Milhra. Shri Bibhuti 
Mohanry, Shri G. 
Morarka, Shri 
Munzni, Shri Darid 
Muoafir, Shri G.5. 
Muthiah. Shri 
Panna LaI, Sbri 
Pa.el, Shri Chbotubbal 
Pa.el, Shri Man Sinh P. 
Pa.el, Shri P. R. 
Patel, 5hri Ra,elhwar 
PilI.i, Shri Nawljl 
Raghunath Sinsh, Shri 
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Singh, Shri 
Rom, Shri T. 
Ram Sewalt, Shrl 
RIm Sarup, Shri 
RamBlwamy, Shri S.V. 
Ranji. Singh, 8hri 

Swamy. Shri M.N. 
Swamy, Shri Si vlmurthi 
Swell, Shri 
Umanath. Shri 
Venkaiah, Shri Kolla 
Vimla Devi. Shrimati 
Warior, Shri 

Rao. Shri Kriahnamoortby 
Rao, Shri Mu.hyal 
Rao, Sbri Thirumala 
Roy, Shri Bishwanath 
Saha, Dr. S.K. 
Saip!, Shri A.S. 
Sam.nta, Shri S.c. 
Saraf, Shri Shorn Lal 
Satyabhama Devi, Shrtmati 
Sen, Shri P.G. 
Sheo Narain. Shri 
Shree Narayan Oaa, SUi 
Sldhe.hwar Prasad, Shri 
Singh, Shri R.I<.. 
Singh, Shri R.P. 
Sinhaun Singh, Shri 
Sonlvane, Shri 
Subbaramnn, Shri C. 
Subramanyam, Shri T. 
Sumat Prasad, Shri 
Tiwary, Shri D.N. 
Tiwary,8hri K.N. 
Tiwary, Shri R.S. 
Upadhyaya, Shri Shiva DUll 
Ven ..... ubbiah, Shri p, 
Virbhadra Singh, Shri 
YUluf, Shri Mobamllllld 
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Mr. Speaker: The result of the 
Division is: AYeS 35; Noes 82. 

Shrl M. L. DwlvecU (Hamirpur): 
'There is one miatake. I 

Mr. Speaker: The other day we 
06aid that unless it influences the re-
sult, We would not take note of' any 

lIIlistake. 
The motion was negatived. 

Shri lIarl Vishnu Kamath: We have 
won a moral victory. 

Mr. Speaker: That be always has. 

The question is: 

"That the demand under the 
head Railway Board. be reduced 
by Rs. 100." 

[Failure to introduce new rail-
way lines and new trains in 
the developed areas parti-
cularly in Tungabhadra pro-
ject -area in Mysore State, 
and (iiY inefficiency in goods 
transport especially in min-
ing areas.] (7) 

The motion was negatived. 

Mr. Speaker: Now, I shall put all 
'the other cut motions' to the vote of 
:the House. 

-A!Z the other cut motions were also 
put and negatived. 

Mr. Speaker: The question is: 

"That a sum not exceeding 
Rs. 1.09.50,000 be. granted to 
the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1965, 
in respect of Demand No. 1-
Railway Board." 

The motion was adopted. 

Mr. Speaker: The House will now 
take up discussion and voting on the 
remaining Demands for Grants Nos. 
'2 to 16 and 16 in respect of the Budget 
(Railways) for 1964-65. Four hours 

2239 (Ai) LSD-5. 

are available for discussion and vot-
ing on these Demands. Hon. Members 
desirous of moving cut motions to 
these bemands may send slips to the 
Table wiThin 15 minutes. 

DEMAND No.2-MISCELLANEOUS 
EXPENDITURE 

Mr. Speaker: Motion moved: 

"That a sum not exceedinr 
Rs. 3,01,62,000 be granted to the 
President to defray the oharges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Misce1!aneous Expen-
diture'." 

DEMAND No.3-PAYMENTs TO WORXJ:D 
LINES AND OTHERS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 33,53,000 be granted to the 
President to defray the ohargea 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Payments to Worked 
Lines and others'." 

DEMAND NO.4-WORKING EXPENSES-
ADMINISTRATION 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 47,60,44,000 be granted to the 
President to defray the charges 
which wij1 come in course of 
pa>'ment during the year ending 
the 31st day of March, 1965 in 
respect of 'Working Expenses-
Administration'," 

DEMAND No.5-WORKING EXPENSES-
REPAIRS AND MAINTENANCE 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs, 151,56,21,000 be granted to the 
President (0 defray the charges 
which will come in course of 
payment during the yel!r ending 
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[Mr. Speaker] 
the 31st day of March, 19115 in 
respect of 'Working Expenses-
Repai·rs and Maintenance'." 

DEMAND No. 6-WoRKlNG EXPENSEs-
QPERA'l'lNG STAFF 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 92,79,16,000 be granted to the 
President to defray the charges 
which will' corne in course of 
payment during the year ending 
the 31st day of Mareti;- r965 in 
respect of 'Working Expenses-
Operating Staff'." 

DEMAND NO.7-WORKING EXPENSES-
OPERATION (FUEL) 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 104,19,59,000 be granted to the 
President to defray the charges 
which wi:! corne in course of 
payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Working Expenses-
Operation (Fuel) '." 

DEMAND No. 8--WORKTNG ExPENSES--
OPERATION OTHER THAN STAFF AND FuEL 

Mr. Speaker: Motion movi'd: 

"That a -sum not exceeding 
Rs. 31,12,02,000 be granted to the 
President to defray the charges 
which will corne in course of 
payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Working Expenses-
Operation other than Staff and 
Fuel'." 

DEMAND No.9-WORKING EXPENSEs-
MISCELLANEOUs EXPENSES 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 29,61,25,000 be granted to the 
President to defray the charges 
which wilt come in course of 

payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Working Expenses-
Miscellaneous Expenses'." 

DEMAND No.10--WORKING EXPENSES-
LABOUR WELFARE 

M·r. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 15.68,09,000 be granted to the 
President to defray the charges 
which will corne in course of 
payment during the year ending 
the 31st day of March; 1965 in 
respect of 'Working Expenses-
Labour Welfare'." 

DEMAND No. II-WORKING EXPENSES-
ApPROPRIATION TO DEPRECIATION RE-

SERVE FUND 

Mr. SJklaker: Motion moved: 

"That a sum not excel'ding 
Rs. 83.00,00,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965 in 
respect· of 'Working Expenses-
Appropriation to Depreciation 
Reserve Fund'." 

DEMAND No. llA-WORKING EXPENSES--
APPROPRIATION TO PENSION FUND 

Mr. Speaker: Motion moved: 

"That a sum not exceeding. 
Rs. 19,00,00,000 be granted to the 
President to defray the charges. 
which will come in course of 
payment during the year ending 
the 31st day of MarCh, 1965 in 
respect of 'Working Expenses-
Appropriation to P"ension Fund'." 

DEMAND No. llB-WITHDRAWAL FROM 
PENSION FUND 

Mr. Speaker: Motion moved: 

"That a sum not exceeding' 
Rs. 3,99,02,000 be granted to the-
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President to defray the charges 
which will, come in course of 
payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Withdrawal from Pen-
sion Fund'." 

DEMAND No. 12-PAYMENTS TO GENE-
RAL REVENUES 

Mr. Speaker: Motion mm'cd: 

"That a sum not exce~ding 
Rs. 103,23,45,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Payments to General 
Revenues'." 

DEMAND No. 13-0PEN LINE WORKS 
(REVENUE) 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 12,99,96,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Opl'n Line Works 
{Revenue)'." 

DEMAND No. 14-CONSTRUCTION OF 
NEW LINES 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 80,84,00,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Construction of New 
Lines'." 

DEMAND No. 15--QPEN LINE WORKS-
ADDrrIONS AND REPLACEMENTS 

Mr. Speaker: Motion movE'd: 

"That a sum not exceeding 
Rs. 489,23,52,000 be granted to the 
President to defray the charges 
which will come in course of 

payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Open Line Works-
Additions and Replacements'." 

DEMAND No. 16-0PEN LINE WORKS 
DEVELOPMENT FUND 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 33,00,94,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965 in 
respect of 'Open Line Works 
Development Fund'." 

DEMAND No. HI--AppROPRIATION TO 
DEVELOPMENT FUND 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 30,86,42,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year cnding 
the 31st day of March. 1965 in 
respect of 'Appropriation to Deve-
lopment Fund'." 

Shri Nambiar: Sir, the other day 
we had the opportunity to refer to 
certain points to which hon. Minister 
gave a reply, particularly on the ques-
tion of the administration and manage-
ment by the Railway authorities. 11\ 
his reply he was good enough to say 
that he would try his best to see that 
there is no nepotism or favouritism as 
also corruption in the Railways. 

14:10 hrs. 

[MR. DEPUTy-SPEAKER in the Chair] 

If the hon. Minister would have taken 
sufficient steps, corruption could have 
been reduced to the minimum pos-
sible. Unfortunately, I find that suffi-
cient action has not been taken. Not 
only has sufficient action .not been 



Demands FEBRUARY 27, 111M for Grant,-(Rat!watl') 2842 

[Shri Nambiar] 
taken, but the hon. Minister himself 
had referred tD the fa,,·. that some 
Member had made a reference to cer-
tain members of the Railway Board 
in a particular manner and he said 
that such remarks should -not have 
been made since the members ot the 
Railway Board were doing their job 
very well. If they are doing their job 
very well, we can have no grievance. 
But unfortunately, we have to submit 
that they are not dOing their JOD well. 

It was I who had stated that the 
Railway Board looked like a Moghul 
empire. The hon. Minister said that 
they were not like that, but I still 
continue saying that their behaviour 
is such. I am so sorry to make these 
remark.. Of course, there may be 
some people in the board who are 
hetter or who are J[ood; I do not deny 
that some officers may be doing their 
job well. But the Audit Report 
(Railways), 1961 discloses a different 
picture. For instance on the question 
of imports of sleepers from America 
and from Australia, it has been stated 
in this report-it is the Audit Report 
of the Comptroller and Auditor-
General. and it is not something con-
nected with any of our publications or 
reports-that an amount of about 
Rs. 77 lakhs was in deficit or over-paid 
or wrongly paid by the Supply De-
partment of the railways to the sup-
pliers or the contractors. To be 
specific. the amount involved on one 
of the items is about Rs. 65 lakhs. I 
do not say that the Railway Board 
members or any partiocular officials 
were direct'y responsible for this. 
But I would like to know what Gov-
ernment have done in this matter. 
If it had b<.>en a mistake committed by 
an ordinary person he would have 
been punished and victimised and sent 
nut. I would like to know· whether 
Government have taken· any action 
a!1:ainst thr members Of the Railway 
Board or the officials connected with 
this. It is no Use saying here things 
in ilpfpocp of the members of the 
Railway Board or saying that they 
are very good people, they are heaven-

born and so on. But it must be shown 
to us that action has been taken in 
these cases. Rs. 65 lakhs is not a 
small sum which can be ignored by 
us, Members of Parliament who Dave 
been sent here by lakhs and lakhs of 
v"ters. We are not here to currJ 
favour with anybody. We would like 
to know what Ck vernment have done 
in these cases. 

Then, I would come to another 
instance mentioned in the same Audit 
Report. This relates to excess 1'87-
ments to handling contractors for 
shipment of coal, made by the South-
ern Railway. This item is-referred to 
in para 20 at page 19 of V".e Audit 
Report, Railways, 1961. The loss 
involved is to the extent ot about 
Rs. 15'37 lakhs. We find that the 
contract in question was entered into 
in November, 1954, by the then Chief 
Mining Engineer, Railway Board, for 
a period of three years. The total 
loss incurred due to this was Rs. 15'3'1 
lalms. and this was the excess pay-
ment beyond what was actually in-
tended to be paid. What action has 
been taken against this gentleman'! 
That must be made known to us. It 
is no use saying that thes£' people are 
good. 

The other para!1:raphs in the audit 
report also narrate a similar tale. I 
do not have enough time at my dis-
posal to go into alI of them; otherwise, 
I would have been prepared to _read 
out the whole thing. But I would 
request the hon. Minister to go through 
this report and ensure that so much 
of valuable money of the tax-payers 
who are already hard-hit is not allow-
ed to be wasted in this manner. 

Here is another report, namely 
Audit Report, Railways, 1964, where 
We find worse stories. Here is the 
story at page 10 of the report, dealing 
with the extra expenditure caused by 
changing the zonal contract system 
ionto the area contract system on the 
North-East Frontier Railway. We 
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find that the North-East Frontier Rail-
way decided in October, 1961 to switch 
over to the area contract system and 
on account of this change-over, there 
was an extra expenditure of -about 
Rs. 13 lakhs. I would like to know 
what action hat~en talien in this 
regard. 

Then, I come to paragraph 15 at 
page 11 of the report, dealing with 
extra payment to a handling contrac-
tor on the Northern Railway. Then, 
there is another instance of loss on 
account of delays )n' finalisa'fion of 
tenders, referred to in paragraph 16 
at page 11 of the report, where we 
find that: 

"In 16 such cases, which have 
come to notice, the result was 
that extra expenditure to the ex-
tent of about Rs. 90.000 had to be 
incurred, in obtaining the mate-
rial from the same or other con-
tractors by negotiation or due to 
higher rates quoted while reten-~ 
dering .... 

I would like to know what action lias 
been taken in this case also. 

Now, I come to paragraph 20 at page 
14 of the Audit Report. This relates 
to non-utilisation of permanent way 
fittings---(l{)()se jaws). This is a very 
big story. The paragraph states that: 

"Steel LOOSe Jaws costing about 
Rs. 39' 5 lakhs have been lyin'g 
unused on the railways due to 
non-availability of steel sleepers 
for which these were purchased." 

After detai ling the case, the report 
goes On to point out that about 
Rs. 5'4 lakhs worth of loose jaws have 
been used since, and the loss will only 
be something like Rs. 30 lakhs. 

Then, there is paragraph 21 at the 
same page, which relates to non-utili-
sation of materials fabricated for cov-
ering a transhipment platform, on the 

North-Eastern Railway. This para-
graph states that: 

"An abstract estimate amount-
ing to Rs. 1B,79,OOO for the execu-
tion of works required in connec_ 
tion with increasing the capacity 
at a transhipment point from 120 
to 203 B.G. wagons per day was 
sanctioned by the Railway Board 
in March, 1955 .... ". 

But, later on, we find that the propo-
sal for having a covering shed at that 
place was given up, and the materials 
fabricated are lying unused and are 
going waste. SUrely, somebody must 
be responsible for this. If the Rail-
way Board members are not responsi_ 
ble, it may be some under-dog who is 
responsible, and let that under-dog be 
shot; I do not mind if he is shot; Or let 
so-and-so who is responsible be shot. 
Anyhow, we cannot allow these things 
to continue. We are answerable to the 
people, and we must have a very clear 
check over what is happening. We 
thought that by making a reference to 
the Railway Board and saying that 
they were behaving like a Moghul 
empire, we could make them under-
stand things and change their beha-
viour and We thought that the hon. 
Ministers would not go to their rescue. 
But we find that without realising the 
seriouslless of the situation. the hon. 
Minister unnecessarily went to their 
rescue and started pleading on their 
behalf aDd ridiculing us who were 
saying these things with 'eyes wide 
open. 

Then, I would draw your attention 
to paragraph 35 at page 23 of the 
Audit Report, relating to earnings on 
the Eastern and South-Eastern Rail-
ways. This paragraph refers to delay 
in the recovery of demurrage charges. 
This is a very sorrowful thing. The 
paragraph states that: 

"On the Eastern and South-East-
ern Railways, the realisation of 
arrear demurrage charges due 
from some big firms (both in the 
public and private sectors) has not 
been satisfactory inasmuch as 
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[Shri Nambiar] 
charges aggregating to Rs. 161' 42 
lakhs relating to the period from 
1956 to 1963 were outstanding on 
30th June, 1963.". 

This shows that a sum of Rs. 161' 42 
laklis was outstanding as on 30th June, 
1963, and relating to the period 1956-
63. We . find further that: 

"The Railway Board have inti-
mated that the outstandings have 
since been reduced to Rs. 123: 08 
lakhs (October, 1963).". 

I would like to know the reason why 
the demurrage charges have not been 
realised from these big firms and why 
they arc outstanding from 1956 on-
wards. I would like to know what 
action has been taken for the last eight 
years. I make this charge that some-
body higher up in the Railway Minis-
trv is hand in glove with the people 
who are cheating the exchequer of 
public money. Otherwise, how could 
this kind of thing happcn? I want tho: 
person who is responsible to be traced 
and punished. 

There are many such cases mention-
ed at page 29 of the Audit Report. For 
instllnce, paragraph 44 relates to 
frauds and losses on the Notthem 
Railway. We find that the loss to the 
Northern Railway on account of frau-
dulent drawal of stores on forged re-
quisitions was to the extent of 
Rs.62,OOO. 

These two audit reports alone are 
enough to show that something is seri-
ously wrong with the railways. I do 
not know how many such cases' have 
escaped the notice of the audit people. 
I think that the number of such cases 
would have been still higher. There-
fore, I submit that it was not proper on 
the part of the hon. Railway Minister 
to defend the persons in charge who 
behave in this manner. Coming to the 
pension scheme, the hon. Minister said 
yesterday that he could not agree to 
extend the benefit of the pension 
scheme to. staff who had retired prior 
to 1957. And the Deputy Minister, 

Shri S. V. Ramaswamy, had pointed 
out that it would entail an expendi-
ture of something like Rs. 100 crores 
or more, which I submitted immedia-
tely was fantastic. The total number 
of persons who are likely to claim 
pension, from among those who retir-
ed before 1957 and are still living, will 
De something like 25,000. 

The Deputy Mlaister in the MinIs-
try of Railways (Shrl S. V. Rama-
swamy): Our estimate is that it will 
be about 3 lakhs. 

Shri Namblar: Anyhow, I can also 
place those figures before my hon. 
friend. and the amount that would be 
involved would be a little less than 
Rs. 1 crore. Anyhow, the difference 
between my figures and the Deputy 
Minister's figure is about Rs. 99 crores. 
He says that it would be Rs. 100 cro-
res. and I say that it would be only 
about Rs. 1 crore. Such a big differ-
ence cannot be there actually. I may 
be wrong or he may be wrong. Any-
how, I would request him to kindly 
look into this question and see whether 
he could not extend the benefit to 
those persons also. 

On the South-Eastern Railway, there 
is a 34-km. line from Purulia to 
Khutsia, whiCh is going to be demo-
lished. But if it is converted into 
broBd gauge, it can survive with bet-
ter returns. I request the Minister 
to consider this question. 

Regarding the Chittaranjan work-
shop, the recognition of the Union is 
a point which I would request the hon. 
Minister to consider. The workshop 
is a separate administration under a 
General Manager. Men are being 
transferred from the workshop line 
which is not proper. If it is not a 
victimisation, what else is it? One 
workman has been removed under 
article 311 of the Constitution by the 
President. I request that this sort of 
victimisation should not be resorted to. 
Just now the Minister said that they 
do not victimise. If this is not victi-
misation, what else could it be? So I 
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would request the Minister to recon-
sider this policy of indiscriminate 
transfer and victimisation. 

On the question of trade union 
'workers on the S.E. Railway, the mat-
ter has been brought to the notice of 
the Minister. No action has been 
taken. There the union officials are 
being transferred from place to place. 
This should not be done. 

Another point I would driVe home 
is about. three sma!] private railways--
this is also concerned with fraud-
running in the Eastern Railway. They 
are the narrow gauge AK, BK and 
BDR Light Railways. Together they 
come to 160 km. The Railway Minis-
try has an agreement with these pri-
vate operators that if their income is 
less than 5 per cent, that amount will 
be subsidised by the Railways. Today 
I find that a subsidy of Rs. 10 lakhs 
every year is given for the mainten-
ance of these railways. These rail-
ways are operatmg in a bad way. 
Therefore, my submission is that the 
Railway Ministry should take over 
'these railways. They can be convert-
ed into MG or BG and then they can 
efficiently function. Otherwise, there 
is no justification for spending Rs. 10 

'lakhs by way of subsidy to these pri-
vate operators who have no scruples 
to see that the railways run properly. 

With regard to other subjects, I have 
given details in' my cut motions. I 
request the hon. Minister to go through 
them and see what he can do. If he 
is not in a position to do anything, let 
him answer us. I do not want to re-
peat all those things here. But my 
submission that railwaymen in general 
feel that they are being neglected, that 
their grievances, thousands of them, 
are not being redressed. Class III and 

'Class IV employees drawing Rs. 80 to 
Rs, 200 are not in a position to engage 
clerks for themselves. Thev cannot 
be writing letters and appeais every 
day. To the letters they write or ap-
peals they make, no reply is received. 
'The grievanc€lI are not redressed, 
'There are cases of unnecessary trans-

fers. There are cases of overlooking 
of seniority. There are caSes of seri-
ous punishments awarded for no fault 
of the employees. These things under 
the Discipline and Appeal rules must 
be very carefully dealt with. The staff 
should feel that they are serving a 
national undertaking for the nation's 
progress. At the same time, they must 
be given their due share. They should 
not be maltreated. The railway offi-
cials down below are behaving in a 
way more bureaucratic than humane. 
This must end so that the 12 lakh 
workers can work voluntarily with the 
feeling that they are serving the coun-
try. The railway administration must 
treat them in that way so that there 
would be wIling c()-operation on the 
part of the 12 lakh railwaymen. That 
feeling has to be roused not by talk 
or by patting here but by real action 
in terms of removing their grievances 
and allowing them to play their role. 

I am interested in the progress and 
efficient operation of the railways. 
Let it not be understOOd that because 
I am pleading for railwaymen, I am 
against the railways. Far from it. I 
am pleading for them because if their 
grievances are redressed they will be 
able to give full co-operation, so that 
together alI can work for the progress 
of the railways. So my pleading is 
first and foremost for the benefit of 
the railways. It is not a partisan atti-
tude I am taking. It is for the coun-
try's benefit and the benefit of the 
railways to give better performance 
that I am making these suggestions. 

I mention certain cases of fraud, 
cheating, inefficiency etc. involving 
several lakhs of rupees. These are the 
findings of the audit department, not 
mine. Let the railway administration 
come forward and say what action 
they have taken. There may be 
blacklegs. If they misbehave, they 
must be punished. But they should 
not be given general support or patt-
ing by saying 'all are well; every-
thing is well'. By doing so, these 
frauds and misbehaviour will continue. 
We cannot rectify them. • 
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[Shri Nambiar] 
Therefore, I would request the hon. 

Minister to take the HOUle into confi-
dence and tell us what they have done 
10 that we at least can be satisfied that 
things are moving in the correct way. 

- Sbri Mutbiall (Tirunelveli): lY.r. 
Deputy-Speaker, the Railways are the 
biggest public undertaking in the coun-
try employine 12'12 lakh workers. 
They constitute the major transport 
systezn in the country. I feel sure 
that the railways will fare well under 
th.e able stewardship of our new Rail-
Way Minister, Shri Dasappa who is a 
ctynamic personality with a~ intimate 
knowledge of public undertakings. 

The Minister has disclosed a surplus 
01 Rs. 30' 8 crores. There is no in-
crease in railway lares or percel rates. 
This is a great relief to all people. 
There is a slight increase by 2 per cent 
in the surcharge on freight, yielding 
an income of Rs. 7' 5 crores. But I 
feel that this will not entail any hard-
ship in view of the increased alloca-
tions for staff welfare and passenger 
amenities. 

I find a number of laudable aspects 
in the Budget, e.g., the institutiOn of a 
pension fund of Rs. 19 crores benefit-
ing about 10 lakh employees, an allo-
cation of Rs. 4 crores for passenger 
amenities, an allocation of Rs. 15 
crores for laboUir welfare, an alloca-
tion of Rs. 370 crores for expansion 
and development programmes, an 
allocation of Rs. l' 5 crores for 
increase in dearness allowance 
and hOUSie I1!!I1.t allowance, and 
sufficient contributions to the de-
preciation reserve fund, and develop-
ment fund. I submit in this connec-
tion that in view of the increase in the 
interest rate from 4· 5 per cent to 5' 75 
per cent for new capital to be borrow-
ed from general revenues, it is not 
quite gOOd to depend too much on 
general revenues for capital in future. 

I come to new railway lines. The 
first is the Meelavittan-Tuticorin har-
bour line. I feel happy to say that it 
is nearing completion. The embank-
ment is completed and lines are being 

laid. The brid,e over the Korampal-
lam surplus course is in quick pro-
gress. On this occasion, I express. 
deep gratitude to the Railway Minis-
ter and his colleagues On behalf of the· 
people of Tuticorin and Madras State· 
and the whole country for expediting 
the work. 

For the Tirunelveli-Kanyakumari-
Nagercoil-Trivandrum line. I find that 
a sum of Rs. 3t lakhs hB'S been alloc&,-
ted for 1963-64. and a sum of Rs. 21 
lakhs has been allocated for 1964-65. 
The preliminary survey work is not 
yet over. The Railway Minister gave' 
an assuranCe in the meeting of the 
Consultative Committee that the en-
tire survey work will be over by May 
1964. The traffic survey and the final 
location survey have to be taken up-
soon. I request the Railway Minister 
to speed up the work and to include 
the line in the Fourth Plan. 

Then I would like to plead for the 
construction of a new broad-gauge 
line from Tiruchirapalli to Tuticorin: 
in view of Tuticorin harbour becom-
ing a major harbour in the near future. 
a bigger harbour than even Madras 
harbour. And I plead that this also 
should be included in the Fourth Plan. 

Now I come to my constituency 
needs. There is imperative need for 
an overbridge at Tirunelveli Junction 
level-crossing. The Deputy Minister 
Shri Ramaswamy must be aware of 
the heavy road traffic at the level-
crossing at peak hours, between 9 and' 
11 a.m. During these peak hours the 
entire traffic on both sides of the gate-
comes to a standstill when the gate is 
closed, and the traffic is held UP for 
half an hour and it causes a lot of 
hardship and inconvenience to hun-
dreds of people-teachers, students, 
clerks and other government emplo-
yees and employees in shops, as also 
the general public. This overbridge 
is long overdue, but it has not been 
taken up till now. Therefore, I make 
an earnest request to the Railway 
Ministry to take up this matter as 
early as possible. 
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Theil, I would also make a request 
to the Railway Ministry to arrange 
for a through shuttle train from Triu-
nelveli to Shencottah starting Irom 
Tirunelveli Junction at about 9 a.m. 

I also plead for a through Madras 
coach in the passenger train leaving 
Tirunelveli Junction at 11-30 a.m. to 
be attached to the Tuticorin Express 
at Maniyachi to avoid inconvenience 
to through passengers. 

About reservation, I like to say one 
or two words. I find a lot of difficulty 
with regard to reservation, particular-
ly at the Madras Central Station. I 
have made a representation to the 
Minister with regard to this. Some-
times, during the off-session period, 
we suddenly get notices from the Cen-
tral Government to attend certain im-
portant meetings. And We get these 
notices just three or four days before 
the date of the meeting. It is not 
possible to give twenty-days' notice. 
I therefore plead that a special con-
cession should be given to M.Ps in 
vIew of this. 

I want to say a few words about the 
better perfonnance of the Railways. 
It is gratifying to note that the pro-
duction of wagons has increased con-
siderably in recent years, and this 
year it has come to 3,000 wagons per 
month. The number of trains also has 
jncreased in order to relieve over-
crowding in trains, and more sleeper 
coaches have been provided for 
through trains. 

With regard to staff welfare. the 
Ministry is doing a lot for the welfare 
of the railway staff in regard to their 
educational, medical and recreatiOllal 
facilities. A large number of schools 
are being run by the Ministry, as also 
hospitals which are very good hospi-
tals. The Ministry should also be 
congratulated for building 11,000 hous-
es per year for the railway staff. A 
new feature this time is the provision 
of free educational tour for deserving 
workshop employees with their fami-
lies from this year onwards, that is 
from 1964-65. 

The labour relations between the 
Railway Ministry and the employees 
are very cordial. 

Sir, I would like to conclude my 
speech with a reference to the report 
Of the World Bank team. The World 
Bank team in their report say much 
in praise of the perfonnanee of the 
Indian Railways. They have said that. 
the performance of the Indian Rail-
ways compares very favourably with 
the perfonnance of the Railways of 
more developed countries. 

Shri M. a. lIIasaai (Rajkot): Mr. 
Deputy-Speaker, Sir, I speak in sup-
port of Cut Motion No. 46 on Demand 
No. 14, and I would appreciate the 
Minister looking into the five separate· 
items that form part of that cut 
motion. 

I should like to speak in particular-
a'bout item (ii) namely the "need to 
expedite the construction of the 
Jhund-Kandla broad-gauge link on the 
Western Railway and to provide its 
alignment along the most appropriate 
route". This matter, Sir, figures on 
page 133 of the Demands for Grants. 
It shows that the present estimated 
cost of this line, which has been sanc-
tioned, is eighty million rupees. All 
except eight thousand rupees of this 
have still to be spent. Unfortunately 
what is disappointing is that the bud-
get estimate for 1964-65 appears to be 
only to the extent of Rs. 1 lakh-I 
hope the Minister will correct me if 
I am wrong-and I hope that the one 
lakh which has been allotted in the 
budget estimate of 1964-65 does not 
mean that the bulk of the work will 
not be undertaken during the coming 
twelve months. Because, if that is so, 
it will cause intense disappointment to 
the people of Saurashtra. 

Sir. according to the President of 
the Gujarat Chamber of Commerce, 
in ~aurashtra there are only fourteen 
miles of broad-gauge railway. It is a 
shocking thought. I myself was not 
aware of it till I read it in.the paper. 
the other day. But If it il true, it 
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[Shri M. R. Masani] 
shows gross neglect of an important 
part of the country with great poten-
tial. Fourteen miles of broad-gauge 
railway! It is true that there are 
1,250 miles of metre-gauge. But we 
know the very "great limitations of 
the latter variety. Therefore it would 
be agreed that there is a need for the 
development of the broad-gauge sys-
tem in Saurashtra and that the need 
is urgent. 

Dr. M. S. Aney (Nagpur): That is 
the only broad-gauge line, between 
Ahmedabad and Viramgaon. 

Shri S. V. Ramaswamy: You know 
the historic background, Mr. Masani. 

Shri M. R. Masani: ThO! develop-
ment of both Gujarat and Saurashtra 
requires that Saurashtra should be 
linked to the rest of Gujarat by a 
broad-gauge railway, not only to 
Gujarat but also to the hinterland of 
Rajasthan. Because, if Kandla is to 
be a major port, as we all hope, there 
is no gOOd having a major port when 
it cannot be connected expeditiously 
with the h:nterland of Gujarat and 
Rajasthan. I would therefore urge and 
request that whatever be the difficul-
ties, a sense of urgency might be im-
ported into this matter, where there 
has been, I think, enough delay. I 
am not blaming anY one, but there 
has been delay. And I do hope that 
thi, does not mean that in the coming 
year only token progress will be made 
with this line-I hope there is some 
mystery about theSe figures and I 
Will be grateful if the Minister will 
clear it up when he replies on Satur-
day morning. 

This matter was raised at a meet-
ing of the Gujarat Transport Parishad 
in Ahmedabad on 31st January this 
YN!r. I did not have the opportunity 
to be present, but the hon. Minister 
of T"nnsport, Shri Raj Bahadur, ad-
dre~sed that gathering and he pro-
mi3('d that 'the implementation of tbis 

scheme would be taken up soon. But 
the people want to see things moving 
and feel they have had enough of 
verbal assurance. 

Apart from the question of expedit-
ing the scheme, the question of the 
route is something which I under-
stand is causing some hesitation on the 
part of the railway authorities. It 
seems that there are two possible 
routes for this line. One proposal was 
that it should take the shortest possible 
straight line from Jhund to Kandla 
across the map. If that is done, the 
line will pass through the northern 
perimeter of Saurashtra leaving the 
bulk of Saurashtra unaffected by this 
development; and the bulk of the 
benefit of thi", broad-gauge line will 
not be made available to the people 
of Saurashtra. Therefore there is a 
general demand in Saurashtra, of 
~hich I believe the Railway Ministry 
is aware that the line should pass 
through the heavily-populated and 
induslr;al centres like Morvi, Wan-
kaner and Surendranagar. 

Shri Man Sinh P. Patel (Mehsana): 
We do not agree. 

Shri M.. R. Masani: You may not 
agree, but that is what the people of 
Saurashtra want. This foute is sup-
ported bY public opinion in all the in-
termed'ate towns which would then 
be brought into contact by the railway 
line with Kandla on the one hand and 
with the hinterland of Gujarat On the 
other. 

Now that some han. Member has 
questioned the representative nature 
of my statement, let me read a tele-
gram that has been sent to the Rail-
way Minister by the Rajkot Chamber 
of Commerce, whose Chairman is a 
leading Congressman, Shri J. Modi: 

''Urge 
tion of 
Kandla 
line via 

expeditious implementa-
broad-gauge connection 
Jund stop Broad2au2e 

Surendranagar Morvl 
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Malia far superior alternative to 
original proposal via Dharangadh-
ra because it will ensure very good 
traffic and will contribute to rapid 
industrialisation of major portion 
of Saurashtra region' which has 
very good Industrial potential stop 
second alternative will be more 
economical and possible to imple-
ment much earlier and will be 
more paying to the national ex-
chequer stop however request that 
second alternative should not 
mean dclay in implementation." 

This is the telegram that has been ad-
dressed by the Rajkot Chamber of 
Commerce which, as I said is a body 
dominated by the members of the rul-
ing party, with a Congressman as its 
Chairman. They have listed in their 
telegram the advantages, namely, more 
people will be served, the centres of 
population will be affected and in-
fluenced and helped, it wili help rapid 
industrialisation of Saurashtra, which 
all of us want, it will be more econo-
mical, and it can be implemented ear-
lier. This is a powerful combination 
of reasons Why this should be the 
alignment and not the straight line 

·which bypasses the bulk Of Saurash-
tra 

Indeed, I understand, subject to 
correction, that there is already a sur-
vey made by the Western Railway 
themselves in regard to this alterna-
tive route, and, if I am not mistaken, 
the survey of the Western Railways 
prefers the route through Morvi, Wan-
kaner and Surendranager on tech-
nical grounds, 50 that, even the 
railways' own preference, on merits. 
is for this route which public opinion 
is demanding. 

Shri S. V. Ramaswamy: With ex-
tension to Rajkot. 

Shri M. R. MasaDi.: I am glad thE' 
hon. Minister has mentioned it. I did 
not want to mention my own constitu-
tmcy. I was not trying to do anything 
improper for the people of the cons-
'tituency I represent, I was . only try-
ing to give expression to -what is an 
;accepted view of the people of the 

whole area. .r am glad to hear that 
there will be a POSSible extension to 
Rajkot also. If this is the case, then 
the Minister's task will be easy, be-
cauSe both the technical report of the 
Western Railway and the wishes of 
the people happen to coincide. In 
that case, I hope very little more 
time will be wasted in pondering over 
these alternatives further. Like the 
proverbial donkey between two stacks 
Of hay, Railway Ministry, I am sure, 
will not dally further in deciding the 
route, but make progress with it. 

Shri S. V. Ramaswam,.: Why com-
pare with the donkey? 

Shri M. R. M.asani: I am just say-
ing that it will be wrong if we just 
go on looking at both, each looking 
equally attractive. 

Shri Hari Vishnu Kamath: Like the 
donkey, not that you are the donkey. 

Shri M. R. Masani: It is just a pro-
verbial reference, it has no referencE' 
to the qualities of the Ministry. J 
hope the Ministry will make up its 
mind. The main thing is that the 
line should be constructed, and it is 
also important that it should be con-
structed where the people want it, 
where it can be of major service. I 
do hOPe that on Saturday the Minis-
ter will be able to assure the House. 
and through it the people of Saurash-
tra, that this matter is being attend-
ed to, that the expert opinion of the 
railways themselves will prevail 
along with that of public opinion, and 
that no extraneous cOnsiderations will 
be allowed to delay the scheme 
further. 
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Shri Man Sinh P. Patel: Sir. on 
page 32 of the explanatory memo-
randum there is a pl'Ovision of one 
lakh of rupees, as my learned friend 
Shri Masani pointed out for Jhund-
Kandla, Western Railway. If Ire· 
member right, a similar provision 
waS! there in the last year's budget 
also and I am surprised at the evasive 
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[Shri Man Singh P. Patel] 
policy of the Government in not pro-
viding the full provision in the fourth 
year at the Third Plan. It also 'lays 
here that further evaluation of likely 
volume of traffic and its routing is in 
hand prior to undertaking the con-
struction. Government has no desire 
to see that. this project is completed 
before the Third Plan period. From 
the speech of Shri Masani, I am .fur-
ther afraid that indirectly and other-
wise, political and commercial pres-
sures are brought in to see that the 
work is not carried out. With due 
respect to my hon. friend Shri 
Masani from Rajkot, I have to say 
that he is new to Gujarat and with 
his limited knowledge and with the 
papers made available to him by the 
Rajkot Chamber hl' says that the ap-
proved project is uneconomic. They 
have the limited interest of Rajkot or 
Saurashtra in view. But Jhund-
Kandla project is not a project only 
for Saurashtra or Gujarat or for 
Rajasthan; it is a national project. 
We want the development of Kandla; 
it is going to be a free port. If it is 
not linked by rail to Rajasthan or 
Gujarat, the potentialities of its devc-
lopment will be slackened. Now, a 
re-survey is suggested of an approved 
project by some people from Rajkot 
Distrkt with very limited information 
about Saurashtra. ,It is my mi"sfortune 
to say that the same thing happened 
regarding Bhavanagar.:....Tarapur. In 
spite of repeated surveys, that line was 
much more contemplated in the past 
but that line was also dropped. If we 
are serious about the development of 
Kandla port, we must implement the 
project quickly. Hypothetical consi-
derations of what would be the income 
01 the newly suggested line of 40 miles 
in addit:on should not come in way of 
the approved project. My hon. friend 
Shri Masani talked Of the recent 
transport conference attended by Shri 
Raj Bahadur, State Minister of Trans-
port. I have got the papers and we 
only desire that the Gujarat Chamber 
wants a specific declaration from the 
Government of India that as t9 when 
they are 1iltely to start this project 

of Jhund-Kandla; it should be prefer-
ably finished with the remaining two 
years of the third Plan. Unless a de-
claration is made, I am afraid that, 
since We are having only two more 
years of the third Plan and if we do 
not initiate it now, the expenditure of 
Rs. 1 lakhs which has been provided 
for is an indirect and evasive provi-
sion. 

15 hrs. 

I find certain survey of new railway 
lines in the Explanatory Memoran-
dum. In my speech during the general 
discussion on the last railway budget, 
I suggested the linking and survey of 
Himatnagar-Vijapur line. It is no-
where found in the list of new surveys 
which are now contemplated. The 
Udaipur-Himatnagar line is under 
construction sinCe the past thrce years 
and it is likely to be completed in the 
current financial year. The line that 
I have suggested would link the east-
ern part of Rajasthan and some areas 
of North Gujart. There is a small span 
of only 14 miles to be linked in bet-
ween Himatnagar and Vijapur where-
by the distanCe to estern Rajasthan 
will be shortened by about 40 miles 
up to Jhund-Kandla linking the three· 
district headquarters with a popula-
tiOn of 35 lakhs of people. Mehsana is 
a district with 19 lakhs. Banaskanta 
has ei~ht lakhs and Sabarkantha has 
eight lakhs. I suggested a survey in 
my speech last year, but it is my mis-
fortune that even a survey is not con-
templated. No doubt the railway line 
from Vijapur to Himatnagar is likely 
to be a metre gauge railway, but 
that should be taken up by the Rail-
way Ministry. 

Now I come to the smal! problems of 
my constituency which is also in the 
interests of the Railway Ministry. My 

• hon. friend the Deputy Minister, Shri 
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Ramaswamy, is not present in the 
House at present. I wrote one letter 
to remove the small curve Of a nulla 
in Mehsana headquarter town. A de-
finite assurance was given that it 
would be carried out before 31st 
March, 1963. Now, it is ·the main 
passage joining the western portion of 
the town. Now, it is under construc-
tion in February, 1964. If this is the 
way in which the Railway Board is 
functioning, I say it cannot claim to 
be efficient. being the largest public 
undertaking in the country as a whole. 
The hon. Minister also gave a definite 
assurance that it would be done as 
early as possible. Bt:t. if it takes 
about a year to start the work, I think 
this is not th p way ;n which thE' Rail-
way Board and the higher officials 
should work. 

I can give another example in which 
the same is the case, and that is about 
a foot-bridge in Mehsana. Mehsana 
has got five branch lines. Two watch_ 
men are permanently located just near 
the railway godown crossing. Normal-
ly that crossing remains closed for 
about seven hours in 12 hours. We 
have suggested that there should be a 
foot overbridge ther" and not a nor-
mal overbridge which will definitely 
reduce the cost of the existing re-
curring expenditure of the railways. 
A smalJ wooden foot-bridge about ten 
feet wide would satisfy about one-
third Of the population of Mehsana 
town. residing in that part of the town 
which is the main business centre on 
that railway godown side. 

Now, I would like to refer to the 
contribution made for railway cross-
ings, etC. The idea is that the public 
author:ty, say, the municipal authority 
or any other body should necessarily 
give a 50 per cent contribution wher-
ever a new proposal comes. But, for 
an existing level crossing, if an alter-
native like a foot bridge is suggested 
as a measure of economy, I think the 
Railway Ministry should accept it as 
a whole. 

Mr. Deputy-Speaker: The han. 
Member's time is up. 

Shri Man Singh p. Patel. Two min-
utes, Sir. Sometimes, sume philan-
thropic people also come forwal'd with 
grants for either a passenger shed or 
water-huts. It is an accepted policy 
of the Government not to accept any 
contribution or a grant for water huts. 
But there are some people who have 
promised to donate grants for passen-
ger sheds on platforms. The Railway 
takes pride in not accepting such 
contributions. At the same time, 
they do not accept the feasibility of 
such a pasenger shed. For the Maka 
Khad railway station on the Kalol-
Vijapur railway line, a philanthrop-
ist donated Rs. 5,000 four years ago. 
What happens? If the donation is 
already accepted, they retain it for 
about three or four years and then 
subsequently return it! I would like 
to say, let not the Railway accept the 
donation; let them put up the pass-
enger shed in the normal way 
through normal channel. But then, 
the philanthropic attitude of the 
people should be appreciated and at 
least the zealous deoire of the donor 
for whatever amenity is to be afforded 
must be fulfilled. 
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That is a great ninth wonder that 
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~T i[r0\" o\"~T rt m if Q.TCIT ~ ;;rT f'fi 
~ ~ ~ .q;;rT ;;mIT ~ <Mf'fi ~ 
~ ~ ~ I 'Ifl1'<: ~~ ifT ;;rt.r 'f.VIT 
'liftif ~ I '1<: llW 'I>'t ifT ~ 'I>'t ;;rr ~ 
• ;prTf'f. {~ ~ g~ '1'<: {i"i;IT t 
.2289 (Ai) LSD--8. 
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~~~~~~.m:if 
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'fiT ~ ~ flfi ~ ~ ~ emir t, 
~~'f.~ ~if@~mrl 
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ifT ifga ~ ~T I 

~ ehr it mem, ~, ~ 
rt "rem ~ii if ~ ~ ~ ~ I c:l 
rm"I ~ ~ ~ ClTmr rm"I ~ W 
~ I ~ rm"I if $!T ~ ~ 'fiT I!iTlr 

~ ~ if f<;!m 'I'lfT I ~ ~ ~ 
ijmm~~~~f.I;~~ 
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m<:, ~T,~, ~ ~ 
'fiT ~ ~'i.lQ4if1d' ~ I ~ rt~ 
"11m 'f.T ~ ~ 'fiT ~ <rifT !fi<: 
~. 'I'lfT m.: ~ 'I'lfT f.I; ~ ~ 
'lit 't<:r ~, wr<: ~ ~ {r 
CIT ~ ciTe c:l I ~ ~~ ~ if 
~ ~T f'fi"lfr 'I'lfT I ~ Cffif >AT ;;mr 
~'III'ffift~~Tm<:m~ 
rt ~o ~o Q,o flR ~ I ~ Iti{f 
f'" ~ 't<:r ~ mfOft ~ I ~ If( 
~ m{"I ~ I ilIf'f."l ~ '<ffi tJif 
m.: ~~ filf~ m-tJ: ~if ~ ~ 
ifif 'fi'IT I 

iro 'fi"0I" ~ f.I; ~ qf<:4T if 
'1;1'1<: ~ ~ If ~ f.I; I!iWf 
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~~~T~I~ 
ifft i'Ht ~ ill:<: ~ 'fliT ~ I ~ 
ui\' 'Ii' ~ rt f"l'Q; ~ W t 
~~~~~f'fi"lfr~f.I; ~~ 
if; fWt ~ ifiiTt ~T I irtt ill 
~T t f'f> 'm'1'~. ~<f;tt m ~ 
I<ITif { II 
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[llJT ~] 
~~ ;m,. , ~ ~T t fit; f~al 

~ \fI .... 140 m<'if ~ ~ '*" ;;mrT, 
1ri' ~ ~ t rn ~1 it 
~~tl~~~,*" 
~, ~ i4" ~ ~ 1fliT, ~ ~ 
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'R (f'fiRf/fU ltiT ~ !ql'lfT 0) m 
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C(if'N 14 fI .rorr I ~m;;ro: ~ ~ 'IT 
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1R'IT~1~~~~m 
m 1IT'fQl it ~ "IT ~ ~T ~ 
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iro ~ili ~ t fit; ~ 
~ ltiT ~ ~ f.ro4T f.f4T ;;mrr t 
~lfi1l'Ai4T~rn~~ 
it ~~ <m<f <r.fllIT GIT4' orfif; ;m lIlii 
~ ;;fiffiT ..rr ~N ~ I 

Mr. Deputy-Speaker: According to 
intimation since received frOm mem-
bers, the following' cut motions are 
desired to be mOVed to the Demands 
other than Demand No. 1 in respect 
of Railways. So, they will be treated 
as having been moved. 

Cut motion Nos. 14, 15, 18, 19, 
21, 24, 25, 31, 32, 33, 34, 37, 38, 
flO, 41, 47, 46, 50, 52, 55 and 56, 
as shown in List No.3. 

Shri Bade: I beg to move: 

"That the demand under the 
head Miscellaneous Expenditure 
be reduced to Re. I." 

[(i) Final location survey of Udaipur-
HimmatnagaT line, and (ii) delall in 
the finalisation of Dandakaranya-
Bolangir-Kiribu'l'u Railway. (14) 1 

Shri Sivamurthl Swamy: I bee to 
move: 

"That the demand under the 
head Miscellaneous Expenditure 
be reduced by Rs. 100." 

[Need for adequate survey through-
out the country about the balanced 
development of lines in all regiOflJlI 
areas. (5) 1 

Shri Bade: I beg to move: 

"That the demand under the 
head Payments to Worked Lines 
and Others be reduced by Rs. 100." 

[Need to check increasing amount of 
subsidy given to private compdntetl. 
(18) 1 

Shri Sivamurthi Swamy: I beg to 
move: 

"That the demand under the 
head payments to worked lines 
and other be reduced by Rs. 100". 

[ (i) Need for scientific survey of 
worked lines and bTidg~ befcyre 
actual payment, and (ii) need to 
nationalise an railwllY lines working 
nnd~ private or other pubLic 
agencie. (19)] 

Shri Bade: I beg to move: 

"That the demand under the 
head Ordinary Working Expense9-
Administration be reduced by 
Rs. 1,000,00,00." . 

[N eect to effect eCcmomV by rtaftd4T-
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dizing intertreking and tine clear 
instruments. (21)]. 

"That the demand under the 
head Ordinary Working Expenses-
Administration ·be reduced by 
Rs. 100." 

[Need to (i) PT01Iide more medical 
facilities for waYside stations, (ii) 
prevent incre/l8ing number of acci­
dents. (iii) intToduce passenger 
trai"" instead of ErpTess trains dur­
ing night time between A;mer and 
Ratlam, (iv) connect Bhopal with 
Bhilai and Raipur via Nagpur, (v) 
effect economy in catering depart­
ment. (24)]. 

Shl'i Sivamurthi Swamy: I beg to 
move: 

"That the demand under the 
head Ordinary Working Expenses-
Administra,tion be reduced by 
Rs. 100." 

[Policy regarding direct recruitment 
to the higher grade posts. (25)]. 

Shri Bade: I beg to move: 

''That the demand under the 
head Ordinary Working Expenses-
Operating Staff be reduced by 
B.s. 100." . 

r (i) Failure to apply Shankar Saran 
Award to Signallers Cadre and grant 
Of proficiency allowance to them, 
(ii) failure to Pay night duty allo­
wance to telegraph peons, messen­
gers and signallers, (iii) need to re­
liuce p:ts,enger fare from Fatehpur 
to Churu station. (31)]. 

Shl'i Sivamurthi Swamy: I beg to 
move: 

"That the demand under the 
head Ordinary Working Expenses-
Operation (Fuel) be reduced by 
Rs.100." 

[N eed to check the wastage and theft 
of coal and other fuel throughout 
the countTl/. (32)]. 

Shri Bade: I beg to move: 

"That the demand under the 
head Ordinary Working Expenses-
Operation Other Than Staff and 
Fuel be reduced by Rs. 100." 

[Need to (i) change over to A.C. trac­
tion, (ii) provide better clothing., 
and stores. (33)] 

Dr. M. S. Aney: t beg to move: 

"That the demand under the 
head Ordinary Working Expenses-
Miscellaneous Expenses be reduc-
ed by Rs. 100." 

[(0 Need to imprOve catering ar­
rangements on the fast trains run­
ning between Delhi and Madras and 
on Howrah-Bombay Express. (ii) 
unsatisfactory provision Of int'alid­
chairs. (34) J. 

Shrl Sivamurthi Swamy: 1 be, to 
move: 

''That the demand under the 
head Ordinary Working Expenses-
Labour Welfare be reduced by 
Rs. 100." 

[Need fOr (i) compulsory insurance 01 
labourers in the Railways, (ii) pay­
ment of bonus to staff when the PTO­
fit earned is more than 5 per cent 01 
the capital investment in Railways 
(37) J. 
Dr. M. S. hey: I beg to move: 

''That the demand under the 
head Appropriation to Pension 
Fund be reduced by Rs. 100." 

[Need to grant pensions to Railway 
employees who retired on accepting 
bonus before the Railways introduc­
ed the Pension Scheme. (38)]. 

Shrl Bade: I beg to move: 
"That the demand under the 

head Withdrawal from Pension 
Fund be reduced by Rs. 100." 

IN eCd to grant pensionary benefit.~ to 
railway staff who retired prior to 
April 1. 1957. (40) 1 • 
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Shrl Slvamurlhi Swam,.: I beg to 
move: 

"That the demand under the 
head Withdrawal from Pension 
Fund be reduced by Rs. 100." 

[Need to give the benefit of new 
schemc to thc remaining emp!oye('.~ 
who joined bcfore 1957 and to tho.'" 
who have not been included in the 
new scheme. (41)]. 

Shri Bade: I beg to move: 

"That the demand under the 
head Construction of New lines--
Capital and Depreciation Reserve 
Fund be reduced by Rs. 100." 

[N~f'U Ju)' Ii) nelV Railway line jO;'I-
ing Neemuch and Kota via Javad in 
MandsauT District Begun in Chitor 
District and Kota in Rajasthan, (ii) 
railway Lines in Vanvasi tribal areas 
particularly a Tailway line joining 
Khandawa and Dahod via KhaTgore, 
Barwam, Dhar and Zhabua. (47) I 

Shrj Sivamurthl Swamy: I bell to 
move: 

"That the demand under the 
head Construction of New Lines--
Capital and Depreciation Reserve 
Fund be reducl'd by Rs. 100." 

[(i) Need fOr a Tailway line from 
Hubli to KarwaT and from Karwar 
to MangaLore, (ii) need for a rail-
way line from Raichur-Sindhnur-
Ku.~tagi to Gadag, (iii) neglect in the 
con.truction of new lines in Mysore 
State, (iv) need for a new line to 
connect Mangalore Port fTom Kottur 
to Haroponalli and Hadagali and 
Ha.rihar, (v) need for a brood gauge 
line trom Hubli to Bangalore and 
Hubli to 'Hutagi, (vi) need to deve-

lop railway lines on the bord~ 
areas, (vii) need for a broad gauge 
line connecting Hospet-Kot~u,.­

Hadagli-HarihaT. (48)]. 

Dr. M. S. ABey: I beg to move: 

"That the demand under the 
head Construction of New Lines-
Capital and Depreciation Reserve 
Fund be reduced by Rs. 100." 

I Need to (i) construct a new line from 
Amraoti to Narkhed, (iO re-con.'-
truct a line from DaTwhar to Pusad 
dismantled in the first World War 
(iii) expedite the construction of 
the line from Buti Bori to UmTf'd 
(50) 1. 

Shrl Sivamurtbi Swam,.: 1 beg .0) 

movE': 

"That the demand under thE' 
head Open Line Works-Addi-
tions and Replacements be reduc-
ed by Rs. 100." 

I Need to replaC(' all narrow and mewC' 
guage lines by broad gau.ge lineg 
throughout the country. (52) 1 

Shri Bade: I beg to move: 

"That the demand under the 
head Open Line Works--Develop-
ment Fund be reduced by Rs. 100." 

[Need for a passenger's shed in Javad 
Road station. (55)] 

Shrl Sivamurtbl Swam,.: rbe, to 
move: 

"That the demand under the 
head Open Line Works-Develop-
ment Fund be reduced by Rs. 100." 

[Need for (i) one more morning local 
train from Bellarll to Gadag, (ii) Ofte 
more direct train from Bangalore to 
Bi;apur via Gunthakal. (56)] 

Mr. Deputy-Speaker: Theee Cut 
Motions are now before the H01l!le. 
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Shri Jashvant Mehta (Bhavnagar); 
JILl'. Deputy-Speaker, Sir, first of all, 
I would like to draw the attention of 
the House to Demand No. 14. In this 
~tatement there is a provision for 
Kandala-Jhund railway. I am sur-
prised to hear the contradictory views 
presclllted here a few minutes' before 
by my two friends. As far as Gujrat 
is concerned, this is the most important 
yital link required for the development 
of Kandla port, which is an important 
port of the country from the point of 
view of defence. It is necessary that 
this Kandla-Jhund railway should be 
taken up immediately. This problem 
is pending since the last 10 years. The 
survey is completed and yet there is 
no progress. As Gujf'rat is short of 
broad gauge railway. the people of 
Gujarat want an immediate decision 
by the Railway Board on this issue. 
We have come to know that there are 
contradictory reports. There is con-
fusion in the mind of the people. There 
is no cl"ar-cut policy of the Railway 
Ministry as to which way they want 
to decid". 

I would request the hon. Minister 
to clarify in tlris House on this occasion 
as to what is the final decision of the 
Government of India on this issue. 
This controversy should be closed as 
early as possible. As tho controversy 
is going on whether this line in better 
or that line, people are mot-e perturbed. 
becaNse OUr past experience is such 
that by this conlrovGrsy we are losing 
on both fronts. I would like to re-
mind here that the Railway Board 
had taken a decision regarding the 
Bhavnagar-Tarapore railway. That 
pro;ect was surveyed and an amount 
was also sanctioned. When the Baroda 
Railwa~' met'ged with the Weste.rn 
Railway, they had also deposited 
special amount. But up till now there 
is no clarification as to what is the 
policy of the Ministry in this regard 
also. I would like to have a clear-cut 
Etatement from the Minister whether 
they have finally decided on this 
Kandla~Jhund Railway. When the 
Communications Minister attended the 
Jast transport conference in Ah-
medabad, he said "we have already 

taken a decision on this issue". 
But up till now, there is' no cla-
rification. Even the budget pro-
vision made in tlris demand is so 
meagre that we do not know when 
this project will be completed. The 
speed with which the Railway Board 
is moving is also perturbing. So, I 
would request the Minister to clarify 
this point. 

SecondlY, what has happened to the 
Bhavnagar-Tarapore Railway? The 
survey report is lying with th~ R",ilway 
Board for the last nve years. We 
would like to know from the hon. 
Minist"'" whether the Government is 
having any re-thinking on this issue 
or not. I want to know whether this 
project will be taken up at least in 
the Fourth Plan? That i~ the demand 
of the people of Gujarat. because this 
Bhavnag3r-Tarapore Railwav will 
minmise the distance bl,tween Saurash-
tra area and the distance between 
Madhya Pradesh and central India. 
Therefore. this project also requires 
immediate attention by the. Govern-
ment. 

I want to draw the attention of the 
Railway Board to another important 
point. The Anti-Corruption Committee 
headed by Acharya Kripalani has 
recommended many things. There is a 
separate Anti-Corruption Bureau in 
the Railway Ministry. When the 
Government of India have decided to 
appoint a Central Vigilance Commis-
sion, why is it that the Railway i!r 
insisting on a separate anti-eorruption 
branch? This anti-corruption branch 
should also be merged with the Central 
Vigilance Commission. Another im-
portant point. in this connection. is 
that the railway authorities should 
not transfer officers from the anti-
corruption department to other de-
partments. We come to know th~t 
experts from other departments like 
the engineering department. the com-
mercial department and others have 
been deputed to this anti-corr'uption 
branch, but after some time those 
very officers while investigating cases 
against responsible officerll are being 
transferred to their departments. 
There is no security of service. The 
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result is that they will not be function-
ing with any independent authority. 
If you want the anti-corruption depart-
ment to function effectively, officers 
from thi,s department should not be 
transferred back to their department. 

Then I come to the question of. 
priorities. The Hailway Board has 
decided upon certain priorities. I 
would like to make a point with re-
gard to the priority in which the Rail-
way Ministry is spending the amount 
sanctioned by thi·.> House. We have 
seen that during the last ten years re-
modelling of stations has cost us crores 
Of rupees. If the Railway Minister 
visits other countries he will reali:se 
that they have also decided upon cer-
tain priorities. The han. Minister has 
said that railways is a commercial de-
partment. The question is whether it 
is functioning efficiently as a commer-
cial concern. If it i.> functioning a.; a 
commercial concern, the priorities 
should have been altogether different. 
As I said, the Railway Board is sp~nd­
ing crores of rupees on re-modelling 
of stations, but they are not giving 
priority to important lines which bad-
ly require change of sleepers. increase 
in facility for third-cla3s passengers 
and all those things. They should fol-
Iowa poliCy of 'first thing first'. First 
of all. in the mofussil areas the rail-
ways should try to convert the metre 
gauge and narrow gauge lines into 
broad gauge lines. The hon. Minister 
said that it wil! take '5ome time, due 
to financial difficulties. for converting 
the narrow gauge and metre gauge 
lines into broad gauge lines. If we ac-
cept this contention of the hon. Min-
ister, we must also think that the Rail-
way Board is going on with a definite 
programme for conversion of these in-
to broad gauge lines. But he must also 
clarify as to what they are going to 
do with the narrow gauge lines for the 
present. They are not even looked 
after properly. We suggest. either 
end them or mend them. If you do 
not want to end them now, at least 
mend them: They require some alte-
~Iions aoo aditions. The Railway 

Ministry always send a reply sayin, 
that they have decidet;l not to spend 
on narrow gauge lines and therefore 
they cannot change anything, they can-
not bring neow engines and so on. My 
suggestion therefore. is if some rail-
way lines do not come 'within a time-
bound programme of conversion fram 
narrow gauge to broad....gauge. then the 
Railways should decide to mend it. 
But the Railways are looking at this 
problem with apathy. This attitude 
should go and the Railway Ministry 
should move in this matter. 

I want to say a word about the con-
version of the Ahmedabad-Delhi metre 
gauge line into broad gauge. This 
railway is connecting two capitals of 
States to the capital of India-Ahmeda-
bad and capital of Raja~han are con-
nected with Delhi. One of the de-
mands of the people of Rajasllhan and 
Gujarat is that this Ahmedabad-Delhi 
line should be converted into a broad 
gauge section. 

Then, there is a demand of the peo-
ple of Saurashtra to have a Janta train 
from Bombay to Saurashtra sidr, After 
Viramgam there is not a single Janata 
train. There is a heavy demand for 
such a train and if there is one Janata 
train to this area the people there will 
be greatly bene1i.tc.d. 

Lastly, I want to make an appeal to 
end the monopoly of book-stalls. There 
is a drrular and the Government have 
given the monopoly of holding book-
stalls to some people. TherE. should 
not be allY such monopoly. When we 
have decided to end monopoly system 
why should this monopoly continue. '1 
would suggest that the monopoly in 
book-staBs should be abolished. There 
should be frre competition and other 
people also should be invited to open 
book-stalls so that a lot of people who 
are unemployed will also be benefited 
with the opening of new book-stalls. 

Mr. Deputy"Speaker: I am informed 
that cut motions Nos. 22, 27. 30. 35 and 
39 are also to be moved. These cut 
motions also may be treated BI moved. 
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8hrl Namblar: I beg to move: 

''That the demand under the 
head Ordinary Working Expen-
ses-Administration be reduced 
by Rs. 100 .... 

lNeed to (i) gIve promotion to com-
merciaL clerks of Howrah Division 
of Eastern Railway on seniarity 
basi.s as in other Railways, (ii) 
re-introduce the wor}ting hours that 
were existing priar to declaration of 
emergency in Lillooah, Kanchrapara 
and Kharagpur wark8h~ on East­
ern Railways, (iii) strengthen Rail­
way Security Organisation, (iv) in­
troduce Warkmen's Co-operative 
Canteen in Golden Rock Warkshop, 
Southern Railway, (v) adhere 8trict­
ly to the principle of promotion by 
seniority Of all employees in the 
non-selection category. (vi) imple­
ment the Class IV Promotion Com-
mittee's recommendations and pro­
motion of class IV employees to class 
III posts in all Railways, (vii) ab­
sorb permanent way gangmen from 
among the casual labour on seniority 
basis. (viii) check indiscriminate 
transfers of certain Trade Union 
office-bearers from Salem, Southern 
Railway, (ix) abolish twelve-houT 
working day system for stationary 
employees in Railways, (x) grant 
Central Pay Commission's scales to 
casual labour Of Kharagpur Wark­
ahop (xi) abolish contract labour 
syst~m in Stores Department of 
South-Eastern Railway, Kharagp:J.T, 
(xii) change nomenclature of 
'Shrof!s' employed in Cash Depart­
ments Of Railway Offices, and (xiii) 
discarding of claims Of seniors for 
promotion as Commercial Pubticity 
In.spectars and Assistant Welfare In­
spectors Of Olcivakkot Division in 
Southern Railway, (xiv) transfers 
of offiCials of SOuth Eastern Rail-
waymen's Union, (xv) insecu.ri~y of 
empl01fl'J'l.ent of Railway Electrtfica­
tiOn Pro;ect staff and need to make 
their posts permanent (22)]. 

"That the demand under the 
head Ordinary Working Expen-

ses-Repairs and Maintenance be 
reduced by Rs. 100." 

L (i) Need for repairs and proper main­
tenance of the rolling stock, (iO 
need to sanction :ru.fficient strength 
in local sheds for repairs and main­
tenance 01 engines to reduce engine 
failures, (iii) need to promote un-
skilled and semi-skilled workmen 
to skilled posts in all railway work­
shops, (iv) need to revert to the SI/I­

tern of three-mile gangs instead of 
four-miles in permanent w"" so as 
to accomplish safety working on the 
railway track (27)]. 

'"!'hat the demand under the 
head Ordinary Working Expen-
ses-Operating Staff be reduced 
by Rs. 100". 

I (iJ Need for incentive scheme in 
Railway Workshops to increase pro­
d.uction and quality turn out, (ii) 
recovery oj house rent from station 
masters and others who were grant­
ed rent-free quarters prior to 1955, 
(iii) failure to pay arrears Of wages 
to casual labour and khalasis in the 
Signal and Telecommu.nication 
Work~hop. Podanur on the Southern 
Railway, (iv) need for strict ad­
herence to 12 hours limit of engine 
footplate work for drivers and fire­
men. (30)]. 

"That the demand under the 
head Ordinary Working Expen-
ses-Labour Welfare be reduced 
by Rs. 100." 

[Need to (i) improve labour welfare 
measures. (ii) gi1.'c the benefit of 
Central. Pay Commission scales oj 
pay, weE'kly rest, leave privileges to 
casual labour who have put in six 
months of continuous service, (iii) 
check discrimination in the grant of 
complimentary passes to Cla.~s IV 
staff, (iv) construct five thousa.'~~d 
quarters yearly for each Zonal Rall-
wall. (t) provide amenities of ven­
tilatars taps, latrines and other 
facili~S in the staff quarters in the 
old Railway Colony, Trichinopoly. 
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Southern Railwall. (vi) introduce 
co-operative staff canteen in the 
Railwall Workshop at Golden Rock. 
Southern RaHway, (vii) remodel 
old and unhabitable staff quarters 
in Golden Rock and certain open 
line stations On the Southern Rail-
wall. (piii) allot uniform work to 
.weepers of the Railway ColollY. 
Golde.n Rock. Southern Railway. 
and (ix) need for repairs and main-
tenance of staff quarters and Rail-
wall colonies, (x) need for supply 
Of adequate medicines to Railwall 
Hospitals and Dispensaries on the 
Southern Railway. (xi) .need faT 
payment of ex-gratia grants to T.B. 
patients equal to their monthly 
I'moluments fM a period of onr year. 
(85)]. 

"That the demand under the 
head Withdrawal from Pension 
Fund be reduced by Rs. 100." 

[Need to (i) extend the pensionary 
benefits to employees retired before 
1-7-1957 also on the present condi-
tions. (ii) grant adequate deamess 
allowance tol Railway pensioners. 
(iii) d.ispose of promptly the appli-
cations for option to pensionarll 
benefits. (39) J. 

Mr. Deputy-Speaker; These cut 
JI'Iotionl; are also before the Houlle. 

'" to ,"0 ~ (~<i) 
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Mr. Deputy-Speaker: The han. 
Member may continue his speech on 
Saturday. 

15.30 hi'll. 

MOTION RE: AMBUSH OF INDIAN 
POLlCE PATROL MEN BY PAKIS-

TANI TROOPS 

Mr. Deputy Speaker: The House 
will now take up the motion to be 
moved by Shri Nath Pai. 

Shri Nath Pai (Rajapur): Mr. 
Deputy Speaker. I beg to move: 

"That the statement made in the 
House by the Minister of Defence 
on the. 24th February, 1964 regard-
ing the ambush of Indian police 
patrol men by Pakistani troops on 
the Indian side. of thl' cease-fire 
line in Kashmir and the situation 
arh;ing out of the further Pakistani 
incIJrsions into the eastern and 
western borders of India be taken 
into consideration." 

Mr. Deputy-Speaker, the adjourn-
ment motion. which subsequently was 
converted into this motion, was neces-
sitated by the ambush carried out by 
Pakistani forces on Indian patrol men 
carrying on their legitimate duties well 
within ~ Indian side of the frontier 
witli Pakistan in Kashmir. This latest 
outrage carried out with such impunity 
on our soil raises certain very vital 
i.9SUes, and among them the most im-
portant is, I am constrained to say, that 
it shows the alanning state of unpre-
paredness that prevails even now on 
our vast frontier, where we are con-
fronted not at one side but on three 
Iddes of them. The existence of an 
enemy across one border, one frontier, 
is bad enough but when you have an 
e.nemy--()r, unfortunately, we are hav-
ing rather two enemies-facing yOU in 
combat readiness, not on one frontier 
but on three frontiers, north, (..ast and 
west, it requires the combat readiness 
of a far greater order and degree than 
is being shown, demonstrated or pro-
yed by our Government today in 

btl Pakistani Troops 
Kashmir, either in the northern or il) 
the eastern sector of our frontier. 

This outrage has a sinister sequence 
which must not be lost sight of. It 
was within a few hours of thE' joint 
communique signed by Gl'.neral Ayui> 
Khan and Mr. Chou En-lai tlrat this 
outrage was carried out. We do not 
know what exactly is incorporated in 
the Pindi-Peking Pact. but on" end, 
one object of this Pact is clear, to 
hurt the vital interests of this country. 
I do not know how far they are going 
to honour their mutual exchanges of 
camaraderiE', friendship and loyalty, 
how far Peking is going to stand by 
Pindi but I think one aspect, one p~rt 
of their agreement to hurt this coun-
try, to humiliate this country, is I>£'ing 
very faithfully implemented, and the 
proof of it was given within a fow 
hours. May be Mr. Chou En-Iai had 
told something to General Ayub Khan 
that "with impunity we can make a 
mockery of the defence of India" and 
General Ayub wanted to show "we are 
not lagging behind you". In any case, 
the sinister significance of this episode 
must not be lost sight of, as it comes so' 
closely, witlrin a few hours of the sign-
ing of the joint communique by Mr. 
Chou En-lai and General Ayub Khan 

I think this incid-ent is not to be dis-
missed as one of those usual border in-
cidents. I think these incidents have 
b£lhind them the grand strategy, and r 
saw some kind of that realisation in the 
statement made by the Defence Minis-
ter yestorday in the Rajya Sabha. I 
hope our armed forces, "the Defence 
Minister and the Government as a 
whole are taking the significance of 
these incidents which fit into a grand 
stratp.gy that Pakistan is adopting to-
wards this country, and the strategy, 
Mr. Deputy Speaker, is a very simple 
one for anybody to understand who is 
not blind or who is not blinded by his 
own illusions and prejudices. The 
strategy is to divert, to divid-e India's 
defence, to put as much strain as they 
can; with these hit and run tactics 
Pakistan wants to keep India's defence 
on tender hooks. There is another 
thing. They' want to go on testing 


